BEFORE THE ADJUDICATING AUTHORITY
NATIONAL COMPANY LAW TRIBUNAL
INDORE BENCH AT AHMEDABAD
’ COURT1

1A/ 1(MP) 2021 in TP 73(MP)2019 [CP(IB) 20 of 2018] Wlth
IA 3 of 2021

Coram MADAN B. GOSAVI MEMBER (JUDICIAL) v
VIRENDRA KUMAR GUPTA, MEMBER (TECHNICAL)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING THROUGH VIDEQ CONFERENCING BEFORE THE |
INDORE BENCH AT AHMEDABAD OF THE NATIONAL COMPANY LAW TRIBUNAL ON 19.02.2021

Name of the Company: e | - : Punjab‘National'Bank
Vindhya Cerals Pvt Ltd
Section: | | 33]1),33(21,34(1) IBC[4§,44,45,48,50,51,69(5! r.w 66 IBC/7 of Insolvency

and Bankrugtg Code, 2016

" ORDER

‘Learned Counsel Ms. Natasha rDhrun'wn Shah appeared for the Applicant.
Learned Counsel Mr. Pfétik Thakkar appeared fo’f the Corpbfate Debtor.

The Constitution of Indore Bench has been changed w1th effect from 22.02.2021,
hence in these circumstances matter cannot be disposed of even it is heard today.

Ac'cordingly, this matter stands adj oumed for further consideration on 04.03.2021

. ~ RGUPTA) ~  (MADANBGOSAVI)
MEMBER (TECHNICAL) - ,» MEMBER (JUDICIAL)

Dated this the 19th dy of February, 2021



